REGISTERED

i CENTRAL ADMINISTRATIVE TRIBUNAL

® _ BANGALORE RFNGH
LR K R R NS

Commercial Complex (BDA)
- Indiranagar
Bangalore - 560 038

pated 3§ JUL 1988

APPLICATION NO. 904 /88(F)
W.P, NG, /
Applicant(s) Respondent(s)
Shri G.V. Bhat - Vs The Chairman, Central Board of Customs &

T Central Excise, New Delhi & 2 Ors
0 .

1. Shri G.V. Bhat
Room No. 8, II Stage
Gayathripuram ' ' ——
Nsar Kathonan hall Church
Mysore - 570.019

Subject ¢ SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER /ScikY / BOKREOK K08 X BROEEK

passed by this Tribunal in the above said application(s) on 1-7-88
The spare copies of the application, if required, may be collected from the

Registry of this Tribunal personally. » ‘
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 18T DAY UF JULY, 1988
Hon'tle Shri Justice K.S. Puttaswamy, Vice-Chairman

Present and
Hon'ble Shri L.H.A. Rego, Member (A)

APPLICATION NO. 984/1988

Shri G‘Vo Bnat,

U«sD.Ce (Spl. Pay),

0/0 the Asst. Collector of
Central txcise, Mandi Mohalla,

Mysore. coe Applicant.

1. The Chairman,
Central Board of Customs &
Central Excise, Govt. of India,
M/o Finance, New Delhi. '
2. The Secretary, Central Board of
Customs & Central Excise,
New Delhi.,

3, The Collector of Central Excise,
Bangalore. cee Respondents.

This application having come up for hearing to-day.

Vice-Chairman made the following:

0RDER

Applicant in person.

2. We have nerused tne office objections and heard

Shri t.V. Bhat, who is the applicant.

~f@\\3. In the Confidential Roll of the applicant for the

oy

FA
ent;ﬁgé against him. Aggyrieved by the same the applicant

yeéﬁfﬁﬂ.3.1977, the aporopriate officer made certain adverse

a reprssentation/ appeal before the competent authority

by his order dated 3.7.1930 (Annexure-B), rejected the

same., Un makiny more than one representation on the same
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matter the annlicant has made this application on 22.6.1988,
challenging the adverse entries in his CR for the year 1977
and the order dated 23.,7.1930 of the competent officer

declininy to expunge tnem.

3, Un an examination of the papers, the office has raised an
objection tnat tne apolication which seeks to agitate matters
which became final before 1.11.1982 cannot be entertained by

tnis Tribunal.

4, Shri Bhat contends, tnat on the oeculiar facts
i uwe
and circumstances of this case[ghould iynore every one of the

tecnnical obijections and deal with his case on merits only.

5. As pointed out by the Principal Bench of this
Tribunal in V.K. MEHRA v, SECRETARY, MINISTRY OF LINtORMATION
AND BROUADCASTING (ATR 1986 CAT 203) reiterated by us in
Dr. KSHAMA KAPUR v. UNION OF INODIA (1987 (4) ATC 329), ue
cannot adjudicate matters which had become final betfaors

»ij1 1982 . Jithout any doubt tnis is a case in uhich the

NeTED i
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,—rmatﬁopgxeere concluded against the applicant before 1.11.1982,
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n_aDn the ratio of the rulings in Mehra and Or. Kshama

zﬁﬂfﬁkaour{sfcasesue cannot entertain this apolication. Uue,

I

I tneiiggre, reiject this apnlication at the admission stage
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ithout notices to the Respondents.
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CENTRAL ADMINISTRATIVE TRIBUNAL

- BANGALDRE BENCH
KKK XX KK

Commerc1al Complex (BDA)
Indiranagar
Bangalore - 560 038

Dated 3 22 DEC1988

REVIEW  APPLICATION NO, 94

_ .88
"IN APPLICATION ND, 984/88(F) — : /,
W. P, NO. . /
Applicant(s) ReSpondent(s)
Shri G.V. Bhat V/s  The Chairman, Central Board of Customa & Central

To Excise, Delhi & 2 Drs

1, Shri G.V. Bhat
Upper Division Clerk
Office of the Assistant Collsctor
of Central Excise
Divisional Office
- Mandi Mohalls
Mysors = 570 021

Subject s SENDING COPIES OF _ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/SX&X/%%NKXN?KKF%E#F
passed by this Tribunal in the above sa1d[§pp§3catlon(8) on 7-12-88

N A o sccrxon OFFJICER
. - BRREEXXHEEXEXNEAX

Encl : As above . - (JupICIAL)
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I Sri ) G.V.Bha_t,. -}apx‘)i‘icaé;;iiif.l'the
case :.'st‘in person.” - ; - 1;;

‘ In this~ épplicatioﬂ, .the épplicza-nt:
I;as b-slough't '-f:or’ review ' of.. an order

deby ,;hisl Tribunal rejecting his
Application I{o.98l4 of )1_988 as beyond
“its jufisdicgion. In making this
aprlicatio_n _;fo.;r_' reyley also there :
>is a': ‘d.elay of ‘57 -v'ci.::xys.'; In -I.A.T.I,o.I :
: t.;he applicant has sought:_fort condoning
Ujlie said dela-y., We "hav.e per-us.ed the
appli(';.a'tic;)n: - -.I‘.A.‘No.I. ‘We are satis-—
Lif:.ed that ‘th'e“' facts and circumstances _
st:ated> b)_v the applicant in I:A.Na.I
hcons';itute'sufficié;lt ground to condone
}ie delay. We, .t;herefore,. condone

“the’ delay.

After cor;doning the delay,we
t'1_‘121\'e heard the applicant on merits.

We find that the subject matter of

] the original application reiates to
. the "adverce eatry made in the confi-
:r‘denti.al roll . of the applicant for
the year 1977 and allv the orders made
against him had been made prior to

1-11-1982. On .that view,we have
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Jholding that e ha’di
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{to” entertain. the same.
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no jurisdiction

\

" We* find ' no

error 'in our order to justify a review:-

In the light of ourabove discus-.
sion, ‘we hold that this review appli-- -
cation.-is. liable .to be rejected. We, .
therefore, reject this review ,applif 

cation at the ‘admission stage without

to. the respondents.
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CONTEMPT | :
. PETITION(CRIMINABY ICATION ‘NO.

CENTRAL ADMINISTRATIVE - TRIBUNAL
BANGALORE BENCH
EER R R LR R

Commercial Complex (BDR)
Indiranagar .
Bangalore - 560 038 .

Dated 1 ?1 DEC1988 -

72 /s
IN REVIEW APPLICATION NO." 94]gg —- . —
W.P. NO, - 7 ‘
Applicant(s) Respondent (s)

Union of India (Chairman, CBEC, Delhi) ¥/s Shri G.V., Bhat

To & 2 Ore '

- 1. The Chairman
Central Board of Customs &
Central Excise ,
Central Revenus Building
Indraprastha Estate -
Delhi '

2. The Secretary

Central Excise

Csntral Revenue Butlding
Indraprastha Estatg
Oelhi -

-3« The Collector of Csntrai Excise

Central Rsvenus Building
Qimwens Road ‘

Bangalore ~ 560 (o1

Central Board of Customs &

4. Shri M.S. Padmarajaiah
Central Govt. Stng Counsal
High Court Building :
- Bangalore - 560 001 e

S. Shri G.v, Bhat
‘Upper Divisien Clerk '
0ffice of the Assistent Collector
of Central Excise 1
Divisional Offige
Mandi Mohalla .
Mysore - 570 029 . -~

SECTION oFF If
RkRIFEXxRER 18 RAR
(JUDICIAL)
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Applicant . (Crlnlmlmm Nol' e posromerens oo Of '98’ : .
~ Unicn of Indgs . . : . -Eontemyr/Resoondent
L S i’ ColuBhat ! - - :
Advocate for Applicant 0 ‘A dvocarb . R. .
S ‘ e for Resps
Shri. m.5, Padunaragatah : fo esp?ndem
‘ . N AN B .. t.-'
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DECEMBER 7,1988. - - :
’ R g
Complainant by Sri§ M.5.Padma-
‘ rajaiah. ‘ Resﬁondent/Acctised is- din
. person. .

) On the suo motu contémpt proceed-
1 ings initiated by this T%ibmal, _the
resﬁondent/accuseé very fiéhtly' realis~
ing the mistake committed by hin has
tendérgd a ;:ritten apolégy. He has

: .
appeared in person to-day:and regrets

for his indiscre*'actioniiva.nd tenders
¢
- unqualified apology for ‘writing the



'qgfiiten.fépdiogyt;ahd  ﬁhef é?pg

| nade by the . respohdeﬁt/éCcusgd

Jare . satisfied that +the 4r¢sp§ﬁd
7 oo TR TS

;-accused had written the‘ 1ett¢ri;qn

lvof ignqrance. and - nof'}delibeféﬁe
; Ve’ cdnéiderv‘it -proﬁgf to aécéﬁt tl
unqﬁali?ied"apdlogy ienderéd’xﬁﬁi‘t
pOndent/accused ~and' . drob .

| é§ntem§t “of Court prgceediﬁg;.f

therefore, . accept’ ‘the' " unqud

*

apélogy ‘tenéered  §y  ﬁhé; r;éﬁgnd

'accused and‘dropjthe-céﬁéémptfbf Co

proceedings.

AVAICE—CHA‘IRA{AZ‘!'.‘)\Vbr. —
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CERTRAL ABRIITHESS SAUIVE TRISUEHAL
ARDITIONAL BEKCH
BANGALORE




